FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF PINGTHIS PRIVATE
LIMITED

1. NAME OF CORPORATE PERSON PINGTHIS PRIVATE LIMITED

2. DATE OF INCORPORATION  OF | 27/08/2020
CORPORATE PERSON

3. AUTHORITY UNDER WHICH | REGISTRAR OF COMPANIES,
CORPORATE PERSON IS | BANGALORE
INCORPORATED

4. CIN/ LLP NO. U62099KA2020PTC137793

5. ADDRESS OF THE REGISTERED | NO. B-1803, 18"" FLOOR, EBONY
OFFICE AND PRINCIPAL OFFICE (IF | BLOCK, SALARPURIA SATTVA
ANY) OF CORPORATE PERSON GREENAGE, BANGALORE,

KARNATAKA - 560068

6. LIQUIDATION COMMENCEMENT | JANUARY 20, 2025
DATE OF COPORATE PERSON

7. NAME, ADDRESS, EMAIL ADDRESS, | MR. NAVEEN NARANG

TELEPHONE NO. AND THE | H-3/63, FIRST FLOOR, VIKASPURI, NEW
REGISTRATION NUMBER OF THE | DELHI-110018

LIQUIDATOR EMALIL: nnarang.associates@gmail.com
PHONE: +91 98180 05476

REG. NO: IBBI/IPA-002/IP-N00794/2019 -
2020/12565

AFA VALID UPTO: 30" JUNE 2025

8. LAST DATE FOR SUBMISSION OF | FEBRUARY 19, 2025
CLAIMS

Notice is hereby given that Pingthis Private Limited has commenced voluntary liquidation on
January 20, 2025 (Liquidation commencement date).



The Stakeholders of Pingthis Private Limited are hereby called upon to submit a proof of their
claims, on or before February 19, 2025, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

(Naveen Narang
Liquidator

Date: 22.01.2025
Place: New Delhi
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Form No. INC 26
Pursuantto rube 30 the Companies {Incorporation) Rules, 2014

Advertisemeant to be published in the newspaper for change of
registered office of the company from one state to another

Baefore the Central Governmeant South East Ragion

In the matter of sub-section [4) of Section 13 of Companies Act, 2013
and clause (a) of sub-rule (5} of rule 30 of the Companies
(Incorporation) Rules, 2014

AND

in the matter of Dicotto Sports Private Limited having its registered
office at WeWork Galaxy Ashok Magar, 43 Residency Road, Museum
Road, Bangalore, Bangalore North, Karmataka, India, 560025

....Petitioner Company

MNotice is heraby given to the General Public that the Petitioner company
proposes to make application to the Central Government under section
13 of the Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra ordinary general meeting held on Sth
January 2025 to enable the Petitioner company to change its Registered
Office from “State of KARMNATAKA to “State of MAHARASHTRA”.

Any person whose interest is likely to be affected by the proposed
change of the registerad office of the Petitionar company may deliver
aithar on the MCA-21 portal (www.meca.gov.in) by filing investor
complaint form or cause o be deliverad or send by registered post of
hisfher objections supported by an affidavit stating the nature of his/her
interest and grounds of oppasition to the Fegional Director South East
Region at the address - 3rd Floor, Corporate Bhavan, Bandlaguda,
Magole, Tattiannaram Village, Hayal Nagar Mandal, Ranga Reddy
District, Hyderabad - 500068, Telangana within fourteen days of the
date of publication of this notice with a copy 1o the Petitioner company al
its registered office at WeWark Galaxy Ashok Magar, 43 Residency
Road, Musaum Road, Bangalore, Bangalore North, Karnataka, India,

560025,
For an on behalf of Diciotto Sports Private Limited

Sdi-
Date: 22 January, 2025 Virat Kohli
Place: Bangalore, Karnataka Director

Form No. INC 26
Pursuant to rule 30 the Companies {Incorporation) Rules, 2014

Adverlisemeant to be published in the newspaper for change of
registered office of the company from one stale to another

Before the Central Government, South East Region

In the matter of sub-section (4) of Section 13 of Companies Act, 2013
and clause (a) of sub-rule (5) of rule 30 of the Companies
tincorporation) Rules, 2014

AND

In the matter of ONES SPORTS PRIVATE LIMITED having its
registered office at Flat Mo, 204 A, Mittal Tower, M G Road, Mahatma
GGandhi Road, Bangalore, Bangalore Morth, Karnataka, India - 560001

wPetitioner Company

Mofice is hereby given to the General Fublic that the Petiioner company
proposes o make application to the Central Government under secion
13 of the Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra ordinary general meeting held on Sth
January 2025 to enable the Petitioner company to change its Registered
Office from “State of KARNATAKA to "State of MAHARASHTRA®,

Any person whose interest is likely to be affected by the proposed
change of the registered office of the Petitioner company may deliver
gither on the MCA-21 portal (www.mca.gov.in) by filing investor
complaint form or cause to be delivered or send by registered post of
his/her objections supported by an affidavit stating the nature of his/her
interest and grounds of opposition to the Regional Director South East
Region at the address - 3rd Floor, Corporale Bhavan, Bandlaguda,
Magola, Tattiannaram Village, Hayal Nagar Mandal, Ranga Reddy
District, Hyderabad - S00068, Telangana within fourteen days of the
date of publication of this notice with a copy to the Petitioner company at
its registerad office at Flat No. 204 A, Mittal Tower, M G Road, Mahatma
Gandhi Road, Bangalore, Bangalore North, Karnataka, India — 560001,

For an on behalf of One8 Sports Private Limited

Sdi-
Date: 22 January, 2025 Virat Kohli
Place: Bangalore, Karnataka Director

FORM A
PUBLIC ANNOUNCEMENT
{Regulation 14 of the Insolvency and Bankruptcy Board of India
(Veluntary Liquidation Process) Regulations, 2017
FOR THE ATTENTION OF THE STAKEHOLDERS OF
PINGTHIS PRIVATE LIMITED
1. Name of Corporate Person PINGTHIS PRIVATE LIMITED
7| Date of incorparation of Comarate Person ;ﬂ.'tﬁ;”i.lﬂi]. o
3| Authariy urder which Corporates | Registrar Of Companes, Bangalore
Parsan & iIncorporated fagistened

4.| Corparale dentity number | limited liabdity | UE200QKA2I20PTCY 37763

_|idenlty number of CorporatePerson | B

5| Address of e regstered Offioe and { . B-1B03. 16th Floar, Ebany Biack, Salarpuria Satha
| Principal ofce {if any) of Comparale Parson | Greenage, Bangalone, Kamataka - 560063

B.| Ligukdaton commencamant data of | January 20, 2025
| Carporate Parsan |
1| Mame. acdress, emal address. eleohone |Mame ; Mr. Naveen Narang
rumioer and ihe registrabon rumber of | Address: H-3/63, First Fioor, Vikaspun,
| e Liquicalee Mew Delhi - 110018
|Email: nrarang. assocalesi@gmal com
\Phane; +31 96180 05476

Rag. No: IBBYIPA-DZIP-NICTEA/ 201 % -20 2001 2365
AFA Vahd Upto: 30t June 2025
& Lt date for submissian of daims Fobruary 13,2055
Katice i5 heraby gven that Pingthis Private Limited has cammenced volurdary quidation on January
20, 2025 [Liquidation commencament dala).

The Stakahakders of Pingthis Private Limited ars heretry called upon ko submit a proafof ther dams, an
or bafore February 19, 2025, ta the liguidator al the addrass merdionad aganstilem T,

The fnancial credifors shall subimit Sheir proof of diaims by alécironc means only, Al athér stakeholdars
may submitthe proofof claims o parson, by postor by aleclronc maans. Sdl

Submission of false or mesleading peoafs of claim shal attract penalties Naveen Narang

Liquidator, PINGTHIS PRIVATE LIMITED
Registration No: [BBINPA-Q02/|P-NOOT34/2019 -2020/1 2565

Date: 22 01,2025
Place: Naw Defhi

“iIMPORTANT

Whilst care is taken prior
to acceptance of
advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals

RUPEEK CAPITAL PRIVATE LIMITED

45/B, Shubham Complex, 1st A Main, JP Nagar 3rd Phase, Bengaluru — 560078

GOLD AUCTION NOTICE

The borrowers and the public in general ane heraby notified that the goid
pledged with respect to the below mentioned loans will be auctioned on
account of non-repayment of dues. The Auctions will happen on 10/02/2025
through an online portal https://gold.samil.in In case e-auction is not
materialised for any reason on the date mentioned above, with respect any or all
items of the pledged ornaments, Rupeek shall be conducting e-auction/Private
Sale of the items on any subsequent date/s without further notice.

advertising in its newspa-

pers or Publications.
We therefore recommend
that readers make
necessary inquiries
before sending any
monies or entering into
any agreements with
advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered
letters are not accepted

Rupeek Capital Pvt. Lid. in response to box
number advertisement.”

List of Loans (LOS ID)

12001801, 12003066, 12004914, 12005654, 12009374
12009697, 12010288, 12010253, 12010152, 12010887
12010897, 12011349

For more information please contact - 1800 419 8000

Sd- Authorised officer

: Encore Asset Reconstruction Company Private Limited (Encore ARC)
Eﬂl‘ﬂ"‘ acting in its capacty as the Trustee of EARC-Bank-029-Trust
Encore ARG Corporate Office Address: 5th Floor, Piot Mo, 137, Sector 44, Gurugram 122002, Hanana

PUBLIC NOTICE FOR E-AUCTION

e-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconsiruction of Financial
Assets and Enforcement of Security Interest Act. 2002 {"SARFAESI Act™) read with proviso fo Rule B (6) of

BAJAJ FINANCE LIMITED 3 -

Registered Office: Bajaj Finance Limited, Off Pune-Ahmednagar Road, Viman Nagar, Puneg — 411014
Branch Office: Bajaj finance Ltd, 15t Floos, Vykuntam Complex Gunj Road, Haji Colony, Ralchur, Kamataka 584101

POSSESSION NOTICE (For immovable property)

(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Autharized Officer of Bajaj Finance Limited {BFL). under the provisions of the Securibsation and
Reconstruction of Fimancials Assels and Enforcement of Sacurily Interest sl 2002 and in exercise of powers confered under Sac 13012}
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 msued demand by registered post (“Notice”) calling upan the
Bomrowers/Co-bormowers menfioned hereunder to repay the amount mentionad in the nofice Wis,13(2) of the said Act withen & period of 80
davs from the date of receipt of the 3aid nofice.

Tha BorowersMorlgagors/Guarantors namad below having failed to repay the said amounl nolica i5 hereby given io the
Borrowers/MarigagorsiGuarantars and public in genera! that the undersigned has laken Symbalic Possession of the property described
herem balow in exercise of powers conferred on me under Sec. 13(4) of the seid Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002

The bomowers in parbcularand publicn general ara hereby cautoned nol to deal with the said proparty and any dealing with this propaddy wil
be sublect fo the charge of the Bajaj Finance Limited. for the amount mentioned herain below along with interest thereon at contracted rate.
The borrower's attention is invited to provisions of sub-section [8) of section 13 of the Act, in respect of time available, to redeem
the securad assats,

Loan Account No./Name of Description of Securad Demand Notice
the Borrower(s) Mortgagor(s) Immaovable Property Date & Amt.
Guarantor(s) Possession Date
4F4RLP4898ETOT & 4FARLPS2852160 | ALL that piece and parcel of two residential fiats | apariment 251012024
AlJAZ PASHA (BORROWER) units bearing Mo. DG-1 And DG-2 with MPL Mo.2-2-4737 And 2- | RS.32,13,583/- {Rupsees
DILSHAD BEGUM (CO-BORROWER) | 2-4/38 D Block having super built up area of 650 sq . each | Thirty-Twe Lakh Thirteen
BOTH AT ADD: - H.NO. 2-2-4111, OPP. | togather measures 1300 sgfi which undevided share of | Thousand Five Hundred
MAHILA SAMAJ, HRB LAYOUT,|202.15 sq.fis. each fogether two plots measures 404,43 sq fis, [ and Ninety-Three Only)
RAICHUR-584101 KARNATAKA. situated at H.R_B. Layout Opp. Mahila Samaj Jail Road Raichur, as on 12110724
Bounded As- Eastrosd, West-passage, MNordh-passage, Possession Date
South-passage. 1710112025

Date: 21.01.2025 Place: RAICHUR

Sd/- Authorized Dfficer, Bajaj Finance Limited

Security Interest {Enforcemant) Rules, 2002 (*Rules”)

Mofice is hereby geven to the publicin general and in particutar io the Bommowen(s ) and Guarantor () that the below
described immovable properiies morgagedicharged 1o Manappuram Home Finance Lid. fo secure the
outstanding dues in the [oan accounts since assigned to Encore ARC {Secured Craditor) aching in its capacity as
the Trustee of EARC-Bank-029-Trust, the possaession of which has been taken by the Authorised Officer of

n

Manappuram Home Finance Limited, will be sold on *As s where i3, “As iz what is° and “YWhatever thara is” basis

FEDBANK

FINANCIAL SERVICES LIMITED

FEDBANK FINANCIAL SERVICES LTD.
Registered Office: Unit No. 1101, 11th Floor, Cignus,
Plot No. 71 A, Powai, Paspoli, Mumbai - 400087

on through e-aucton on 27-02-2025 at 11:00 AM, for recovery of outstanding dues of Rs. 10,684,617/ (Rupeeas Ten
Lakhs Eighty-Four Thousand Six Hundred Seventeen Only) as on 15-12-2024 together with further interest from
16-12-2024 al contraciual rate Ul recovery and olher expenses, cosls, charges efc due to the Encore ARC
{Secured Creditor), from Borowers, C-Borrowers and Guaranfor viz, RAYAPPA BASAPPA DHARWAD
{Borrower), BASVARAJ RAYAPPA DHARWAD (Co-Borrower) and CHANDRASHEKAR ARUN GOUDAR
(Guarantor).

Encore ARC reserves right to adjust | set off the surplus if any 1o the above noted account outof the sale proceeds
of mortinaged propertyies by exercsing genesal lien | set off

The description of the mortgaged iImmovable property, the defails of Reserve Price for the Secured Assets, the
Eameas! Money Depasit, and Minimum Increment Amount in Bidding Process are as under:

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY

The undersigned being the Authorized Officer of Fedbank Financial Services Limited [Fedfina) under the act and in exercise of the powers conferred ander
Section 13(12) of the Act read with Rule 3 issued Demand Motice(s) under Section 1312] of the Act, calling upon the following borrowen(s) to repay the amaant
mentionad in the respective noticels) within &80 days from the date of receipt of the w@id notice. The undersigned reasonably believes that borrower(s) is [ ara
avoiding the service of the Demand Noticels), therefore the service of notice is being effected by affination and publication as per Rules. The contents of Demand
Motice(s) are extracted hereln below -

DEMAND NOTICE

INTEREST ACT, 2002 ("the Act") & THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 ("the Rules™)

In case the e-Auction date is declared public holiday then the date will be automatically extended to the very nend
warking day,

Since Egn.,c’-:'e ARC is acting in ils capacily as Trustee of EARC-Bank-029-Trust only, any reference of its nama in
this Public Nolice should be construed accordangly,

For detaded tarms and conditions of the sale, please refier to the nk provided in Encore ARC's websile ie.
hitps.fwww.encorears, com and hitps-bankeauctons. com

Interested bidders may contact Authonsed officer Mr. K. Lokesh Kumar on STE0O12168, Mr Sathya on

ltem Reasrve Earnest | Minimum .18 Mame of the Borrower / Co-Borrowers Property Description Of Secured Assets | ot. of Demand Notice
Sr Mame of Description of Property Price Money | Increment No. Holders as the case may be Mortgage Progerty U/s. 13(2) & Total O/s.
No. | Account (InRs.) Deposit | Amount in : : -
i ' (inRs.) | Bidding y |LoanAccountNumber : FEDDKRSTL0494615 All that piece and parcel of the suit|  Dated: 15-01-2025
1. | Rayappa All that part and parcel of Residential 726,165 | 72616 | Process 1. Smt. Rathna w/o Late B. N. Ravi Kumar, WARD NO 15 DOOR NO 57, GHIGURU | schedule property bearing| ge 905636100 /-
Basappa | property bearing No. 2/146A, measuring iRupees {Rupees (In Rs.) NILAYA JANANILAYOUT, MAWR KOL,_AR KARNATAKA-563130. Mun|c|pal Khatha No. 10452/05, /| (Rupees Twenty-Two
Dharwad | East to West 57 Sq. Ft. and North to South | Seven Lakhs| Seventy- 1000/- 2. Hemalatha R D/ o Late B, N. Ravi Kumar, WARD NO 15 DOOR NO 57, CHIGURU | situated at S.L.V. Layout (J_anqm Lakhs Fifty-Six
11 Sq Fi. (as per hand sketch) totally Twenty-Six Two (Rupees NILAYA JANANILAYOUT, MAWR KOLAR KARNATAKA-563130 Layout)., Malur Town, Kolar District Thousand Three
measuring 627 Sq. Ft. Situated at Narendra| Thousard | Thausand | Thousand 3.M/S. ARCOS SKILL MANAGEMENT SERVICES PVT. LTD. sy. No. 130, 256, 259, | measuring East-West 40 feet and| Hundred and Sixty-One
Vilage, Dharwad, Kamataka. East- Property|  Qne  |SixHundred|  Only) 268 & 283, Malur Industrial Area, Malur- 563130 North-South 30 feet, and bounded Only) as on
of Irappa Humberl. West- Govl. Road. | Hundred and| and Sixteen 4.Ranijitha R D/o Late B. N. Ravi Kumar, WARD NO 15 DOOR NO 57, CHIGURU | onthe; EastBy:Road, WestBy: Site 13.01.2025
South- Property of Fakirappa B Walikar urf Sixty-Five Oinky) NILAYA JANANI LAYOUT, MAWR KOLAR KARNATAKA-563130 No. 6, North By: Site No. 2, South
Dhanwad, Hm&ﬂgﬁﬂ?ﬁ? af Balappa Oniy) 5. Mr. Ramesha C M, /o Muniyappa, Chikkapura, Hurulagere, Malur, Kolar- 563160 | BY: SiteNo.8 NPA Date: 04-01-2025
Date of Inspection of Secured Assets | 30-01-2025 between 10:00 AM to 3:00 PM The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and herein above within 60 days from
(Last Date of Submission of online Bid | Before 3.00 PM on 26-02-2025 the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of realization of payment. The
Date & Time of e-Auction F7.07-2005-at 11.00 AM to 1:00 PM with unlimited extensions borrower(s) may note that Fedfina is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the immovable property/properties
: : ' o ; being the secured asset(s) mortgaged by the borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, Fedfina
T
iﬁllﬁnﬁﬁeﬁgig rh ﬂenjlﬁhilﬁcﬁg?g:smﬂmned shall be entitled to exercise all the rights under section 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the same by
: AL " way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. Fedfina is also empowered to ATTACH AND/OR

SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured assets(s), Fedfina also has a right to initiate separate
legal proceedings to recover the balance dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the Fedfina. This remedy is in
addition and independent of all the other remedies available to Fedfina under any other law. The attention of the borrower(s) is invited to Section 13(8) of the Act, in
respect of time available, to redeem the secured assets and further to Section 13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing
of or dealing with the secured asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s),
without prior written consent of Fedfina and noncompliance with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice
is available with the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during normal office

BTTET 28933, Mr. Shivraj P Madivalaron Mobile 7483115658 for any further infarmation / query Sdi- h
ours.
K. Lokesh Kumar
Date ; 22-01-2025 Authorised Officer Place: Kolar

Place : Karnataka Encore Asset Reconstruction Company Pvt Ltd

Dated: 22-01-2025

Sd/-
AUTHORISED OFFICER
Fodbank Financial Sereiees Lid

STYMBOLIC POSSESSION HNOTICE
- Reqgistered Office: ICIC] Bonk Towers, Bondro-Kurdo Complex, Baondro
1crct Home Finance (East), Mumbal- 400051
Coarporate Office: ICICH HFC Tower, |B Mogar, Andhert Kurio Bood, Andherd East, Momboi- 200059
Branch Office: Shap Mo, L3160, 2nd Floor, Bth Cross, 82h Main, Cpp Ta Tirumalagin Wenkateshwars Temple.
| P Magor, 2d Phase Alove Central Bank, Bongolore - 560078

VWhareos

The undersigned Being the Autharized Officer of ICIC) Home Finance Company Limited under the Securitisation,
Reconstruction of Financlal Assets and Enforcement of Security Interect Act, 2002 and in exercise of the pawears
confermed under sectlon 13 (12} read with Rule 3 of the Securty Interest (Enforcerment) rules 2002, issued demaond
notlces upon the bormowers mentioned below, te repay the omount mentioned in the notice within 80 days from
the dote of receipt of the soid notice.

A% the borrower failed to repay the omaount, notice is hereby given to the borroweser ond the public in general that
the undersigred haos token possession of the property descriteed herein below in eaercise of powers conferred on him/d
e under Section 13 (4] of the said Act reod with Rule 8 of the soid rules on the below-mentioned dotes, The bomower
in particular and the public in general is hereby coutioned not 1o deal with the property ond any dealings seaith the
property will be subject to the charge of FCIC I Home Finance Company Limited.

The Borrower's attention is invited to provisions of sub-section [8) of section 13 of the Act, in respect of time
ovailable, to redeem the secured ossots

Sr. | Mome of the Bomower Desc ripti?n of property Drate of Demand Mo
Mo Co-borrower/ Date of Possasshor Maotice Amount in of
| Loon Account Mumber Demond Motice (Rs)] Bronch
1 |Negaraja M All That Piece and Parcel of Property of the 165-10-2024 Bangalore-|
{Harrower), Residentiol Flat Bearing Mo B17/308, Measuring R JP Hogar

Gangamima R .'I.E,E?',?B.E--'-‘I-E."-
{Co-Borrawer),

LHB P00 1554055,

33.526 Mirs of Built Up Area in 3rd Floor of Block Na
17, 1IBHK Resdential Apartment Building Sitauted at
Alduru Layout, Formed By BOW AL Villoge In Survey
Mo 113 of Alura Village, [ The Residentlal Complexes
Bearing Mo 17, 18, 19 of The Building Constructed As
Bedaring Mo 96 Measuring East to West 20,00 Mirs
and Morth to South 8700 Mere Totally 1740 Sqg btrs,
Bounded By- Morth: BDA Property, Scuth: Road, East
Rood, West: Rood.)! Dote of Possession- 16-Jon-25

All That Piece and Parcel of Property of Tho 15-10-2024
Residential Flot Bearing Mo B17/208, Meoosuring R,
33.526 Mtrs of Built Up Areo In 3rd Floor of Blaock Mo 48 8356/
17, 1BHK Residential Apartment Building Sitowted At
Aluru Loyout, Formed By BOA At Village In Survey
M 113 af Alurng Willage, i The Residential Complexas
Bearmmg Mo 17.18.19 of The Bullding Constructed A
Bedring Mo 56 Measuring Eost o West 20.00 Mirs
and Maorth To South 87.00 Mirs Totally 1740 Sq bitrs .
Bounded By- Morthe BOA Propgerty, South: Road, East:
Road, West: Rood.! Date of Possesslon- 16-jan-25

The above-mentioned borrowears(s)) guarantors{s] are heare given o 20 day notice to repay. the amount, else the
mortgaged propecties will be sold en the expiry of 30 days from the date of publication of this Motice, as per the

Baongalore-|
i |nd N:r:qqr

Fa

Hogarajo k4
(Borrower),
Gangamma R
ICa-Barrower).
LHB|FPOOOOISEAT 74,

IKF HOME FINANCE LIMITED
Plot Mo 30iA, Survey No.B301, My Homa Twitza, 11th Flaor, Diamaond Hills,
Lumbini Avenue, Beside 4 ! GIS Substation, APIIC Hyderabad
Knowledge City, Raidurg, Hydarabad-001. Ph: (40-2341 2003
POSSESSION NOTICE
[As per appendiz [V Read with Rule 811} of the Security Interest Enforcament Rules, 2002
Loan Account No: LNMYS00123-240007991
Whersas the undersigned being the Authorized Officer of the IKF Home Finance Limited
under the Securitzation and Reconstruction of Financial Assets and Enforcement of Security
Interasidct, 2002 and in exercise of the powars conferred under section 1312 read with Rule
% & 3 of the Securily Interest (Enforcement) Rufes, 2002 issued 2 Demand Motice dated:
11,11.2024 cafing upon Mr. Shashi Kumar K.C, Sio. Chikkamalisiah, &5 Bomower{2) Mrs,
K5, Chennajamma, Wio. Chikkamallaiah, Ralkuni, Malavalli Taluk, Ambedkar Road, Kalkuj
Nandya waber Tank Nandya kamalaka- 571424 as the Co-Borrower repay the cufstanding
armound menbioned in the nolics being an amount of Rs.12,13,4311/- (Rupees Twelve Lakhs
Thirteen Thousand Four Hundred Thirty One Only) as on 05.11.2024 together with
mierest, penal interest, charges, costs efc., within 60 days from the date of said notice.
The borrower, having failed o repay the amaunt, nolice s heraby given 1o the bormower, in
particular and the puble, in general, thal the undersigned has taken possassion of the
property described hersin below in exercise of powers conderred on him under sechion 13(4) of
the said Actread with rule 9 of the said Rules on this 18.01.2025.
The borrower's ablantion 5 invied (o the provigions of sub-section {8 of Saction 13 of the act,
n respect of bme available, o redeamn the secured assats.

The Barrower, in particular; and the public, . general, are hereby cautioned not to deal with
the proparty and any deaings with the property will be subject o the charge of the IKF Home
Finance Limited, for an amounl of Rs12,13.431/- [Rupees Twelve Lakhs Thirteen
Thousand Four Hundred Thirty One Only) as on 05112024 together with inlerest, penal
mderest, chenges, cosis, ete, therean,

DESCRIPTION OF THE IMMOVABLE PROPERTIES : All that piece and parcel of the
property under the Bmits of Kalkuni Grama Panchayath, Malawalli Taluk being Unique |,
D.Mo 152100302500101310, Propery.No. 101548, Sitvated at Kalkuni Village, Kinugavalu
Hobli, Malava® Taluk, Mandya District, measuring East fo West 9,144 Mefrs and Morth 1o
South 12182 Meters and bounded on: Easy by: House property belang to Kumar Slo. Molle
Wadaizh, West by: Road, North by: House property belongs o Prakash, South by: House
property belongs to Mahadevy,

[IKF

Home Finance

provisicns wnder the Rules 8 ond 9 of Securlty Imterest (Enforcement) Rules 2002,
'\Entr" Jenuary 22, 2025, Place: BEengaluru Authorized Officer, ICICI Home Finonce Company 1 im'l'l.‘n_n.'_l“..l'

PHYSICAIL

POSSESSION NOTICE

ﬂ'l:"l:’ MHome Finance . Eqi?—#ﬁfﬁ:ﬁ%%i ICIC] Bank Tawers, Bandra-Kurio Complex, Bondra (East),
Corporate Office: ICICI HFC Tower, |B Naogaor, Andbern Kurla Rood, Andhen Eaost, Mumbaoi- 4000559

Branch Office: Mo, S84, Oeean Pead, Opp. Bethany High, Abave ICIC) Bank, 2nd Hoor, BMeel road, Bth Block,
Eoramangolo -560095

Whereos

The undersigned being the Authorized Officer of ICICT Home Finance Company Limited under the Securitisction,
Reconstruction of Finoncial Assets and Enforcement of Security Interest Act. 2002 and in exercise of tho
powers conferred under section 13 (1 2) reod with Rule 3 of the Security Interest (Enforcement) rules 2002, issued
demand notlces upon the borrowers mentioned below. to repay the amount mentioned in the notice within 60
doys from the dote of receipt of the said notice.

A5 the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general that
the undersigned has taken possession of the property describod herein balow in exercise of powers conferred
o hirmd her under Section 13[4) of the said Act reod with RBule 8 of the said rules on the below -mentioned dotes,
The borrower in porticular and the public in general i hereby coutioned not to deal with the property and dny
deolings with the proparty will be subject to the chorge of ICICI Home Finonce Compony Limited

The Borrower's attention is invited to provisions of sub-section (B) of sectlon 13 of the Act. in respect of tmae
available, to redeem the secured assets,

S [ Mame of the Bor |r:lw~|-_'r.l'; Descnption of p:npe;t}.-.l’ ' Dote of Demand Mome
M Co-borrwear Diote of Possossiaon Matice! Amount of
Loanm SAccaurt Musmibesr i Deasmand Bronch
Motice (Fs )
L. |Monika {Borrower), All Thot Piece and Porcel of Property Bearing Site 15-10-2024 | Bangalore-

Rohan (Co-Borrower], | Mo 240/42, Old Assessment Sy Mo 42, MNew Rs. Koramangala

LHEGBOOOD1SA2926. | Assessment Mo 107/ Lo, Elata Mo 369116 | Bis, 77 747 844
Measuring 1 Acre 10 Guntao, Situated At

tallothohalli Villoge, Yeshwonthpuro Hobil,

Bengoluru Morth Taluk Measuring East to West 20

Feet-Maorth to South 40 Feat Measuring BOO 5 Feet, |

Bounded By- Morth: Rood, South: Privote Property,

Eost: Site No.41, West: Remaining Fortion of Same./|

Diete of Possecsion- 17 -|an-25

Z.| Monika (Borrower), |.ﬂ.ll That Piece and Porcel of Property Bearing Site 15-10-2024 | Bongabore-
Rokhaon (Co-Borrower],| Mo 240/42, Old Assesament Sy Mo 42 Mew Rs Koramaongala
LHKEGEOOOD1S83459. | Assesament Mo 107/1al, Khata Me 362116 14533154

Moosuring 1 Acre 10 Gunto, Situated At
Mallothohalll Villoge, Yeshwoanthpura Hobli,
Bengoaluru Morth Taluk Medsuring East to West 20 |
Feat-Marth to South 40 Feet Measuring BOO Sg Feet, |
Bounded By- Morth: Read, South; Privote Property, |
East: Site No.d 1, West: Remalning Portion of Some./|
Diegte- of Fassession- 17-lan-25

The above-mentioned borrawers (s)/ guorantors(s) are hereby given o 30 day notice to repoy the omount,
else the mortgoged properties will be sold an the expiry of 30 daoys from the dote of publication of this

Sdi- Authorised Officer, IKF Home Finance Ltd

Date: 18.01.2025, Place: Mandya

Motice, as per the provisions under the Rules 5 and 9 of Security Interest [Enforcemeant ) Rules 20032,
KIZ_J_-::LE : January 22, 2025, Ploce: Yeshwantpuro Authorized Officer, ICICI Home Finonce Company Lin'ﬂtey

PHYSICAL

POSS5ESSION MNMOTICE

ﬂﬂ:’ﬂ:’ H . Fin.ﬂnr:.re Eﬁg:;ég:&igﬂ%fﬁ ICICI Bonk Towers, Bondro-Kurlo Complex, Bandrao (East),
Corpaorate Office: ICICI HEC Tower, |B Nagar. Andher Eurio Rood, Andheri East, Mumnbaoi- 400059

Bronch Office: Ground Floor, Sri Roghovendra Mansion, Mo, 27678, New Mo, 83/8. Kantharaj Urs Road, 1 Main,
Soraswathipuram. Mysore- 5700059

Wherans

The undersigned being the Authorized Officer of ICIC] Home Finance Company Limited under the Securitisation,
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ond in exercise of the
powers conferred under section 13 {12} read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued
demond notices upoen the borrowers menticned below. to repay the omount mentioned in the notice within 60
doys from the dote of receipt of the soid notice

A5 the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general that
the undersioned hos token possession of the property deseribed herein below in exercise of powers conferred
oy by Ber under Section 1304} of the soid Act read with Hule 8B of the sdid rules ar the belowe-rmertionsd dotes,
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any
diealings with the proparrty will be subject to the charge of ICIC] Home Finance Company Limited,

The Borrower's attention is invited to provisions of sub-section (B) of sectlon 13 of the Act, In respect of time
available, ta redeem the secured ossets.

Sr | Mame of the Bomower L}ues.r_npt;nn of pmpeft}lln' Dhite of Demand| Name
Mo Co-borrower/ Cicate of Posceccion Maotioed Amioumnt of
Loan Account Mumber in Diemand Branch
Fotice (s
L |Suvarna H {Borrower],| 44378 7/1 No 20 Saorowathipuram Kukorholli Kere 10-10-2023 |Mysore-B

LHMYSO0D0 1362875, | Chamara] Mohalla Mysore Mysaore O Mysore- 5700059 Fis.

R of, LA Mo LHMYS00001 AEZETE]. Bounded By- Marth: 16,35, 182/-
Sarkar Halla, South: 30 Fest Road, Bast: Guruy Gamman
Gudda Madhaya Propearty, West: Praperty Mo, 20

Rollway Folice Nongoyyar Diote of Possession- 17-jon-26

The above-mentionad b brl:CIWHI"E-i[HJ-.'I gu::rnnl:ur.-\;l:.-\.} are heraby given o 20 day notice To repay the amount,
else the maortgaged properties will be sold on the expiry of 30 days fram the date of publication of this
Motice, as per the provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002,

L~El_le:|m s Janudry 22, 2025, Floce: Mysore Authorired Officer, 1CIC] Home Finonoe Campony | imit{:fj

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED
T Regi. Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point,
Mumbai-400 021 F?th?wze)n 6747 217 Fax. (85533674%321186‘12[?:": icr)1|fr(])@authum.com DEMAND NOTICE

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited(“AlIL") (Resulting Company pursuant the demerger of lending business from
Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order dated 10.05.2024) We state that despite having availed
the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AlIL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost,
charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last
known addresses have returned un-served and as such they are hereby informed by way of public notice.

Sr. | Loan No. / Name Of The Borrower | Co-Borrower And Guarantor Name | NPA DATE | Date Of Outstanding Loan Amount
No. / Address Director Name Demand Amount
Notice
1. | RLLPBAN000204953 Late Mrs. Sahana Ramesh 15- 17.01. | Rs. 2,01,21,040/- Rs.
/ MR.HODIGERE W/O Hodigere March 2025 (Rupees two 1,65,00,000/-
KRISHNAMURTHY GANESH | Krishnamurthy Ganesh/ .2022 crores one lakhs | (Rupees One
S/O0 H VENKATARAMAIAH.K | M/S Sri Ram Estate twenty one crores sixty
# 53, 8th B Main Jayanagar Represented by Mr. thousand forty five lakhs
4th block, Bangalore- 560011 | Hodigere Krishnamurthy only)) only)

Ganesh

Description Of The Mortgage Property:- All that piece and parcel of the residential property bearing No 55/01
Old No 53 2nd floor 8th B main Road Jayanagar Bangalore- 560011

2. |RLLPBANO000278298 Mr. Regan Bosco 10th MAY | 16.01. | Rs.23,03,760./- Rs.
MR. BAGYANATHAN S/0 Bagyanathan Bagyaraj/ 2023 2025 | (Rupeestwenty | 20,00,000/-
THERESA RAJ S/O M/S Architecture Paradigm three lakhs (Rupees

BAGYANATHAN BAGYARAJ
R/A 21/1 Ground Floor H Colony
Near Indiram Graphi cs, 1st
stage Indranagar

Near KFC, Bangalore- 560038

Description Of The Mortgage Property:- All that piece and parcel of the property bearing Site No 3 HASB
KATHA No 490/1 GURAPPA REDDY LANE ANNASANDRAPALYA K.R PURAM Hobli Bangalore, South
Bangalore- 560037

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days
of the date of this notice against the secured assets including taking possession of the secured assets of the borrowers and
the mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and Enforcement of Security
Interest Act. 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated : 22.01.2025 Place: Bangalore Authorized Officer, Authum Investment & Infrastructure Limited

Pvt Ltd
Represented by Mr.
Bagyanathan Theresa Raj

three thousand
seven hundred
and sixty only)

Twenty lakhs
only)

financialexp.epapkin

. BENGAI URU




2 OFaed

S0 o3 neh

2Soridety
zz 01.2025 Lur,x‘mu‘

news

FBRwT TYWS)

- Y
&,0NT 3TOBE:

IvsadosCled

dorigach: Slvd Sseodpyg Hoed
Gong Pers, o3 SdRead Hed
ams ede, 357( [eRal BHT0 T,
DFFRST mwvahd W BOTO S
YE &oNE sRY .uelzc@d [E01~3--54
SRAGRT 2080 Teedodne)th SRl
Q> DT, m&ﬁ oedit
TORD wdotkd 0B HesT
ue&md 5 Towoss 4.3, SuBEY), MQG»)

mﬁo&:@ STRET DS,

o30S Foeds
BIINT: WORR

Horieacy: SO 3507 HRcosHs weode
Bled shed TARls 3,103 TED
B[O Towor mmm WORRCRNT.
©%2,250 R0t a0

IR T 30eeS TR, | 393, 95 BE° Y g3 03 sBeen

TORT FNATL ;wocs subselCled

Woriea ED%TS&)C‘ nd 3T wede
2958 030 wort 5 gmmnq,
osned Sored shed P

SOReEE  Fed IR AFFREST

TRSNT. 20T @ AacdRonn dedricon 3 0= we1uow~o~odao ms:a«rhd
WW ﬂ TROT Lgeos Foed Frdemcd, ﬁkanch EMWA T OE Szz‘mn. Tao:&rca., i) moa R0303,69
I o gy, SRR, dEaa. T A S G, Somect s T TRTE asmo
§ 'ﬁ e, gewm & g S5 SoRTY GO ROORs  AGDEl  AGRD  ANDEQ, @i

TN, T 5».253; Sy BBITA
2 FoT DTS
RATY 200 Tored Sl

Apeaad w11 ot BInon FoxE

maswﬂg wITRLE
toreats FpOLRTy

orieach: FNUT LG T N 3T

0O Son¢ STHODE, IIVEAEROE 38.11
pet3 TR ﬁo T NG TR THRFTID,
Joneatd wfao Ziio) Tgar-'m-a‘d

27 e 20246058 10 w0 20253 T
INOTBY, A BT h?zoi)ca‘bﬁ DG,
T,F0ENIY TITRRERGLRNT Lt 745.769
822 Qag SN umqsrnzjm mm‘ etdody
0200 0BYODST HoctRaams
imrua S 5 5, Serfors* wo,ode aaxs

0F SELT SoRD
RETRNGS

BN
4 Phirs, 38 monog Zee
]

czsww 3 FROeRD, Bowa 03 Niedes” @ou
Ldﬁewmm OPRTONTS. ~3nosmed
patoliag ;S,las?c\iraz.c e g.u0%.
mmm RrePst M’E‘ﬁ':) AeHmod
fethies) a BT 53 50 mf\csa: £51]
ol wo:oz:s U™ z;}dt‘\ mm
Sprjer Shd)i@o&dm éz BOWOT .
4. 16‘\- pﬁéeﬁ‘ TRODY, 3T
TRDTND. BRHTEIE Soridport
000G, 35 kY, §.50°.BRABHENY,
CemesE IUVLO WA T20008T e
BT STREAND WORGT. W T
ROV LT ZRORIFTN T
Sl Dwedde a7 feeds
A0 BOTR000, TOFOOFTIED BT, 250
SINTD.

Erlove oS
T, 8T RO IR

doneach: eUmad Tne  HEoT
DOITOR* ~5~ 8. & Bo[e BR[T
mﬁvazm e Ey ﬁ{\h}“ =) xS
W zsdrmﬁb T FoUAHR $dRes
360 2008, oot TRTE X T
f\:mz;; 1.249 8.2 SREd z,a:mﬁzjdm
SowHRNG Qo e T fireet
T, ST R, Bt Nead c&ﬁbasc&
WRRIOR u@o @5&1}@@:‘@30‘
TRDONT. [0 14007 B¢ W
Hoees T, et WISITOR m;ﬁaﬁo 18
249 1,0 BT SHILNI, T JRTF
TB0 B0 Heriod ITTEF T
SReront Hows AT wITO
155000 2820 BRI BT
T IRFOIT Bowo S IRAeE YOI
B eos, evoen, I3y Hoged
wugin,en svﬁ [REGS 20
wvouims ot RTINS, 8,emold
ﬁrw‘ ‘? et WITIDOR  Tobod
=3 Sewsor u(@!ﬁ TROTFH WASETOE
m%oﬁo 308 RN,

71,0508,
T, 083%° ok,

dorigach: 2025-263¢ FFess ITFE
doneedd Qe;}&)cnéaux;d a5
RomeobNYY 1o IRFT SIOR
30e3es TS Y3, 0L 1, AN
eo:bml\ TR’ facw‘qrﬁ %.29 cow
dvri 11.00 Hodrt tipemrone jcaiveel]
unmz:so FEDOT. cdnqﬁe SnFE
s ;m,_/m Rechoos fogeedh
S et DR, RIS FTD
TEODS @RGP OFN  hitps:/
bangaloreuniversity.karnataka.gov.in ¢
A, siir ROX PeF [nas v

= oty icelal g xocrzfrau;
TRRTIMITOTE 0T T, 3L ST,

©O w3, WE Sehre BRIFED g
cs« 7 w-)hm,wwaﬁ IEeR SEaeRd
mwuc @m ;SS zoama 20T

&, o wrxu A
wmr@ﬁ
PodOR wrdedos FewE e, ué,«@ﬁ
ROT IPFRGTIE, SPRRNT.
T TR [T $W WY w&d %,
mé DY ».Oéi TorEne (e 5 23)

% VIS IMALEE ATy A .
So0RE RAUATD. L5~ TOTTRRT SREE SN I[T : 699.29
83 mRow, 1.970 323 32,55 SoWeF, 702
2,0 WU, 163 1,0 &ﬁﬂea‘ 19.557 %22
S8, A DR/TODD, 287 98 3 IR D,
387 m 0S8 A CARLR, 12.450 £ QOITRO,

W, In® Je0T
88365 w3 @35:@

BB0 L0 26 230, 5 o &dﬁﬂéﬂ i’f&ﬂé B8 [ wm ‘abr( RS

eeatilrieel Beos, mxmamw

dornieiath: FEETACDY 26 tRE  WITY, 1619 YT Terie
ot @ERYR SabTE ST RUB-To-UmrEIo Se0 des
[T, or Nuj FRLT TR 100 2 3BT

mwoaws@o&mc\, aTF TR
Beoz, Bede a,»f) IV IRETL.
2017§s moag ST
oeRRd @ECH 36 W,
LowRs w)ans%m mwawcmw
b 50308 <31, 8 STUBR,
6 R0z ows Naeﬁ 308%

DFR,

SBoTH U;rccf soee Sezdmd
SRESRYLNT. W) 1745 SemE
WG oS mr:m Lol
swruE o3 won “ﬂmﬁﬂ
SEODIB. »masvcso 1014 Ee%
QoT-6  RPEOSH WERIR,
Aemr ROIRNTY, 123 SRS MoK LT

u:fwmk 20 :qra 00" waord a‘\mm\oa"“‘ e AT 34 842 gﬂom&arv In e, 5.100 2 BT TR %0 mz: mm{wd TR 56 &, E00D0 WA 1Y DOeR
ldadend FOROn Bt AT, (s@rteass), 14 (;séov’c:c e ag) 351 Feoed mmgaa, 60 LT3 TR0, 260 ToTeR w25 wz,?z;» T domo” a 3,03 wYoYF omd
el o uc‘@x‘ T3 e, w)z;r:b (Ba0Fe Wnod) eaca:q F3oe RS AT ATTF, 4.900 ¥ AeRoDO e,v&:rvccecb 26 SPRFTER AR & AT, T Hé e
chir wOm LIS ﬁsmwdm HDIIRNT Q0T STk CREF FEE . EWO«N E TODFAY T TS DeFIT 20,0003 Torie
#09e0aDY BTRT: 5088 By, Soound O Sorcs. acleend  INEOAE.  2024Fe  &0CDH SOTONL )
3 & 0% BP0 IR ez
AAN, ~ aw %~ 53
Wonwath: #0 TITHHEE, WORTTN A A FLOTON WORRR WIS ST TNG.
T BRONTT L3 TIFT* WeCT N e:o;( / N s m‘mm:’gmh ns Woneacy: SroHy, Hdee AoBIR Batioonvd v ok nv‘a‘
©0°.&0° .30 FpIeAD Wy SDDDPG. et aa’mim&ai cInRTde "o Lﬁwﬂ WRWROXCTD DTS et Wy u.mr) > %,

TOIN SRRTRT &a’col() ) ZPOHD, ToF S
Q8 309 T STT wz:fz:)a-d

d%armm T, L Joo T,3000 0B
&Urc&mﬁd)ﬁ ooF ﬁ‘ WIOWE TIEN [T
oy Rewoy IS FpOeRd Siress w0
a&)‘ﬁ:ﬁm T, QUZORT  JIFE, md/auu
SN, et 0333, a@u;&nﬁmms ARTR
288 c80r = awnﬁ RQX)FE wortert
‘Lfcﬂgfa 0% FERort “S £ AT, &, 95 3

jJQﬂw@ TROT IR0 ReQr
STT RO, TTE ERLTTIO
=, w0 A0 S
:&gqmn.

“dre QOBAIR -20258 IS W
08 T30k SOIOTT 1) Jmc&)ﬁ'\d

U0 0T AT,

3w Wodeod Tk T,
T 19593 A 1008 Fg
wﬁ.d 3,a08° urxrm..:ac o, mmz
B@B‘tﬁ&)m B3 UOTR z:moa‘mﬁ s "‘a‘
ook w&dm e B08chNRORIOS SRetint wor

S0 0. S0 FROET BoTRTN  TIFT FOoDBY .23 co:s-"uda'sﬁgm
Seeesw IED nT Rea@d 20 HOE TRONTT TR v‘D:Lrwm
RO SPAS. Sogen ek e, a5 ndm‘ﬁ

Y a'&*mwmé

o5

N,0FTOTOR ZeST SHTIR,
*’dwﬁi R BReEF RRctTs

BOREATO: STTAT TN 1, 0FTROFOrR

SETIRY FITRAT.

SnomTT Jede e Worietd
Receonty oot T,
wBHRY, WdRe ARR Hed 3?0»»
w0 Rt T3 DGR 8 00mRY, F.1
003 149537 20 dne :gmwﬁ
ToErs ﬁzﬁoi)@:&)a , ®.23 bow¥

F.1T0IBR Wi, 26 awmf L25]
FRCWZRT X mw o3 Wi &

3 IricogecRmmd ch\nr
35 RTING. 31 T 5E0Y IR
o sauue; on Fih), WO Bpedet
o, T, 0 5,00 i e
nvd G IJME TR m‘?
Sz o snz T WOOIRR, W
FEReo e TobF AFED 3.
20T IRBTTS BHYRE mfnd
Togpesr ﬁj\zm%dd &"'& toleing
Bo300ERNAT 0T RoP ie‘v’ﬁ
womh TRT ERoTdone  =ontd:

Aeryais R Hevs RS,

D0 IRRCIOIR. R
ammﬂ TRtiedR TR TIren
“m0 RNEFHOIOY, 2L
mmﬁsn‘* W esgnenn
ROV TR TI FOWTHTD
$0030. LEI) T HELFE
BN Sk Andonrivo Bimride

D(‘i’arﬁmﬂmb‘ﬁ s Eng
SrirRedonen  wlg  43d
WO, ST, 2T dee

TOROTY, 20 =ROTD SonBnYE
R, ST ;:ZXS 2,000 0T mm

"’*‘qﬁt&) m::& w;idersrm
a’msm) LR :&)ﬁ ]
meaﬁm}im aon: [P WIQ
Inad.

F1),70 28 30 F00TRBED. BFH VLR

QBT ﬁewé TOTTOTN F UB‘D Fiafabye:
c. WNY 7, opmoson SeEw
acms ;)mca‘n 9, 0dRecdn

Claie} oNg, 208> et
~d)~c:afvcau B, cimort Q08
©RF  Zowom mz:. zc’acﬁa

Ggaarte Sorvmd Heas
2RORRYAT.

TTFLT Tty TERTPEF B 56w 1, 0FTROTT
TP FQATHT a0 B2 cdmort Maf ol
amssf:ma: ety m ODTREF T D
©S0OIR :‘MK) , COTRSF 20 B ST
43T Qegenecd a;ed B0,

30 500 BBF 00 T8 BOAT ¢8R XHFO
Tone 9T TIWONYT Feews woRevR

e BT HRT/RT 0T, TEOTRTF
OB LTEFTS A0GR B, TR SHT DI
a3y cdnont pelanleveizE § mim%mﬁ il
RTINS,

SR TSI, Fop wue: DTS WO, TYp
[l ant ":yj; zmsc:) CA :’b.i sz&:

ST TSN 7, cﬁwubi(}ﬁ mammz
183$Hﬁﬁa ITOTT FeITTI 5 AOT0 ITUTRTF
PRI 7, 0FTOFOR VRO AT, FoRch
o 330 §riedames 20240 u,v. 193030
aﬁmm‘r :)ﬁNES:. 2 ST, er ©
T8 TS IRAS, SHO0T CUT TIRFFETN
,0IROHT $UE OIS Ao TR
©OTONY a&csu ] ﬁdmvvﬁm Q0
SUFT03 ilac():z?d

e win e.?.von&) " oagead
Fnsm OF (95%0w) wohAS.
B3 BTT® WOHS HTRER.
BO T, 800 02, FerbEaed
20T TERST In)fz@ Feot
T} 53,0 ReBT BT ST,
*mmm_ 211‘ wdpe ,w:iv
TLTERSRNEY. T 9,00 FokF 6T
QORCIR (& jmi OIS &
dom TRET S8F STLT, mE

R005ETES 0TS 02 Tars 0t Farte & tdoriees &) za‘azdc\b HAFERCIH FRNCOPEE TIT
Iz F wab 09;05° BES o0, Penon a,-am 108¢ Sdﬁéw@ 8e.1000R) $I30088, 80

éiﬁaﬂ rﬁ)daﬂemom:b.

306303 msu oudddned ;&aw.

Semcs B3

donea: wede GOTIRART

21:3@ SBRCL WOPN

Fwon  sZon SHROMD QAT 20228 %0
N\ad TR 26003 THH ﬂa{ weod M:d
g.fbc IWD Y, BORET z@"d ivsmé wede
o wes mxv chomsinamF .,JH‘HBDEL
Pk ":& 7t SBO, LT rwrﬁ’rm w,z:
fen) rw: eﬁcﬁ‘ wa m SRETT. ..,Edw:
Eeavad SomNG. =Y, Togeos ©63 awn.l ST 40000
gabgou IR W Insd <o B caw. TIorTY,
Eooorichsy  HUROAL  cbwdh pet= 23
2T 0T azicwd mﬁvﬁ:asﬁ‘ sdreany mz ../:J»I'C)B‘O'W\

1.3“330‘37( S0z Fueo* Ford
Gri mabF T8 N’@Nﬁ e
202409 F00F7R SZA?U"S

2, CaROChE e BOAT
BT SD emmnm omen
BHTOND TS m:mdozc?:,

donteach: Iy ®oEine T
T WO STAD 307 TR’
Bede0odd T,Bes [Splse ey i)o.mr'é
353 MSW“"
smy une Skl wow

droam), wmﬁsvi'aen#wﬁ‘r
et St 30 am,j Sele00d
3 P BYDHSN T odResss
WA idadi)q ecsc Boert
,03e883 Tseas,

FFRRIING. 2.13000 T
wEr 8 Hne STReT @
FReBmS Tt smod Ior

373003 30R 3O IR T dcﬁ D0 WEw

Hieood mo&: BFeIT
mIrETOR 35@@7\3: =
woEFR do AJFIE TR
FOTHHIO. zznb RN
wre dine GTHeT B
TSI (smed aof) TR
RCEIS SRBRORN
ochepnd. Sowne aoamam
B FFIT Jnrs wIRY
:émﬁoz’ D IRRT.

=R, Fomis 2 e20 20
RO D% 2205 4 WS

sn, Pomid 2 6% 1000
LY

meRocsa et Set,

2500 TREaors 5 dao.

W 1 429 1008 REROES Tech
57 4 momRecE, s y

7772024

Py S o g ot
=R, R 250 REROS B8 40
71 eSS, WY
seros 29 sites

o, ST

33 g

Shad-o
wERE Pk
(Rabod 14 © aRmYR T MWDy dacafr $3F 0ac
(o0 D3N Hioh) Robograriss, 2017)

2
3| omat wgeomod #ft matardes
o= oy o oo, doréns
4 mtarder sges mardes s | UG0SKAZIZPTCIATTES
i lpwisdy

warta? Gic e

WPAWETOO 230 3eTE: ec LeBT
VIR ATTIRITT T RN
~ Y

2heed FRwe0dE, eme;od uuomdmcbd m};uc,..u) 25901 0wesHoR dmref) 283

Be3;3 1 dodner wvdoeex

P el
e, dontdac, dondacs, ¥earie-
o 0, 20

B =TT
8 110 (eacis w609 S
6 wtarder s oy
oo omod

Sy s e
eyl g o . e e, et
s s eaao - on
R ——————
et sy 91 0 5476

acocie . IBBUIPAQO2IP-NOOTOAZ010 2020112565
2590 segd : 30 want 20250R

odpen ST 3
B o, #gen Gadch omon 35 15, 2025 e

9,023, 5028 Te3e3 T

0OF ST

s

,  LoTR

st 8o orutir 3% fabo e dom dickors, 108 SRS 0155 Gyl
oot oo ot oot h oy k.
scrrour 8t osouar & o moceaIoN & Sacy demRdkdod, 198 S0 2018 cors

o et g e e ion
o mimen o e e o
=

FOTERT LT

e compr mcowsg modndacod

908 R8s ST Qo e 3

NF AT TNERBITE
D BOU. LYWL FOTJ coons obT,

odee 030
DR sairﬂ:s ets_gm .
S0, 2esscann

TnBHES RDIRT
%g?sswhd. STBO0T T SRS
Erislaloves)

so&/amd 5T 0. ous DR, mmesﬁm asbﬂ Soorved mﬁs RO
weneaca: uv&\,eﬂw g
N, ©500s TRy ORREATS Fied
ﬂmmo}:é; STy ohITHIT.  cIRITe
TOEA LYEOTHLD BROCIRTIRTTD 080
el 23T 3¢ ﬁﬁi& bcima’bez«_c L0
AOXT.

?ﬁ :433& A 0eYT T,

7,00 BT BRETD.
vsw“

0 Tonedy:

8 7icy g mmnee
L CHFE (P2 IO FTO

3e.75000 803, [0

omd woreid. Tk 0t
G b3, wscued 8,3 Trin
mmw& Fz033 aara 053,

©03T0T QWexed ‘bzz RO S0TH
B BRBEROW.
TBeRE ST AIVTODT  WINE

i, eRs B X/ u‘éﬂ%‘@&d LS Aomabnen  mon sodn et BB Qoo
o, SR o oot

% 3 @ oot 12012025 Oyttucs, 2o & e Somiar ST cwmrw’ﬁ STO0T STHIPATTAT BB, IR ST RRTCDHTE
b silasnad b gl g Racodisd %o.IBBIIPA-002/IP-N00794/2019 -2020/12565 =1 IBQM?L U’mue&) .)cd) dodeens yiner ﬂemuucm 20T AodREN 13! o.:f»a:
- - - - - - - -



